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4| Employees provident Fund
Organisation

30042021

261626800

€9 Dues.

il

261626800 |

1) Assesment Order / Recovery Order were not
attached

2) Ml sent on 22/06/2021 requesting for
adaiional documents

3) Remainder mail sent o €PF Authort

equesting or additonal detals butno response.
is receved tl dte.

) Hence due tolackof assesment order/ Detailed
workings of the remittance shortall no employee.
wise evidence withreasons), the clim s reected
in ful for time being.

service ntllgence

18052021

176770663.00

Non payment of
ST colected

17677066300 [N

1) Verifid withthe books of sccounts and showw
cause notices attached.

2) The assesment arder capies are requested.
from DGGI vide mail . 22/06/2021

3) Remainder mail sent o DGGI Authority
requestin for additional details No response:

4 Hence the Claim i Refected infllfo time.
being due to lack of documentary evidiences
sustaining the claim

Commercial Tax Department

 Centrst Government

14062021

1039295100

10392,951.00

pending Tax Dues

il

99.82% | i

1) Verifid withthe books of sccounts and
assesment rders

2) Claimis admitted in full for Rs. 1,03,92.951/-
under Section 53(1)().

“[comormion

00.07.2021

18,369.00

1836900

o Payment and

of contribution

0.18% | Nl

1) Verifid withthe books of accounts and there:
is nalability recordec in the baoks.
2) Earler S served a demand notice and the

debror
3) Hence, the claim s admittedinfullfor
R.18,369/-under Section 53(1)()
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